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serious note of and we shall take serious note 
of it and whatever steps will be neces-saiy 
will be taken. 

REFERENCE  TO  WITHHOLDING   OF 
CORRESPONDENCE   ADDRESSED   
TO MEMBERS OF PARLIAMENT 

SHRI BHUPESH GUPTA (West Bengal): 
This is a point for you to consider. As Mem-
bers of Parliament we do get correspondence 
from very many people all over the country. 
Today in the Patriot there is a news that some 
political workers belonging to tribal 
community from an Andhra jail had sent me a 
copy of the memorandum they have submitted 
to the Prime Minister. A copy had ;il<'.i been 
sent to the General Secretary of our Party, Stud 
Rajcswara Rao. I checked up with him. 
Neither Shri Rajcswara Rao nor I r;eeivcd the 
said copy of the letter which the prisoners 
h:ive sent from the jail. It seems that they 
have stated in this communication tfcal they 
are supposed to be Naxalites, that they have 
changed their political views and they hive 
disowned such kind of wrong techniques. 
This is very important. Now, who h/.»s 
withheld this communication? Sorely, it has 
been withheld by somebody either in the 
Central Government or the State Government. 
I would, therefore, request the Home 
Ministry, through you. that they shoald 
intervene in this matter to find out who is 
responsible for withholding this com 
ninicalion sent by some political prisoner. 
From a j:ii! to the General Secretary of our 
party and to me as a Member of Parliament.   I 
hope some inquiry will be made. 

MR. DEPU FV CHAIRMAN: If is lurch 
timj now. 

SHRI BHUPESH GUPTA: Shall 1 get the 
letter?   It had been sent to me. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
SHIPPING

AND   TRANSPORT  
 (SHRI OM MEHTA): 

We will try. 

MR. DEPUTY CHAIRMAN:   We will 

continue after lunch.     The House stands 
adjourned till 2.15 P.M. 

The House then adjourned for lunch 
at twenty minutes past one of the 
clock. _____ 

The House reassembled after lunch at fifteen 
minutes past two of the clock, MR. DEPUTY 
CHAIRMAN in the Chair.  

STATUTORY RESOLUTION REGARD-
ING THE PROCLAMATION ISSUED 

BY THE PRESIDENT UNDER 
ARTICLE 356 OF THE 

CONSTITUTION IN RELATION TO 
THE STATE OF GUJARAT 

THE  MINISTER OF STATE IN   THE 
MINISTRY   OF    HOME   AFFAIRS  
  (SHRI K. C. PANT): Sir, I beg to move the 
following Resolution: 

"That this House approves the Procla-
mation issued by the President on the 13th 
May, 1971, under Article 356 of the 
Constitution, in relation to the State of 
Gujarat." 

Sir, copies of the Governor's Report leading to 
the issue of the Proclamation has been laid on 
the Table of the House. I shall briefly 
recapitulate the circumstances necessitating 
recourse to the provisions of Article 356. ll 
may be recalled that immediately befote a 
motion of no confidence was to come up for 
consideration in the   State   Legislative 
Assembly on the 31st March, 1971, the Chief 
Minister, Shri Hitendra Desai, submitted his 
resignation. However, subsequently he staked 
his claim to be invited to again form a new 
Ministry.   On coming to the conclusion that 
Shri Hitendra Desai enjoyed the support of the 
majority of the Members of the Legislative 
Assembly, the Governor invited him to foriii a 
new Ministry which Shri Hitendra Desai did 
on the 7th April,   1971.    In   the month of 
May, h wever, after a number of members 
belonging to the ruling party in the State 
resigned from their party,  the Chief Minister 
advised   the Governor to dissolve the 
Legislative Assembly.    The  Legislative 
Assembly, on March 29, 1971, had passed the 
Vote on Account for expenditure only for the 
first four months of the financial year 1971-72 
and the Budget for the remaining part of the 
year had to be passed before the 31st July, 
1971.   The Governor explained to the Chief  
Minister  that   if the  Assembly  was dissolved 
under Article 174 (2) (b) of the Constitution, 
then it would not be possible to 
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[Shri K. C. Pant] pass the Budget by the 31st 
July and the administration of the State would 
come to a standstill. The Chief Minister 
appreciated this difficulty and told the 
Governor that he had no objection to the issue 
of the Pro-clanntion under Article 356 of the 
Constitution. He did not press his claim to 
function as a caretaker Government after the 
dissolj-tion of the Assembly. The Governor 
was also convinced that the Leader of t'le 
Opposition was not in a position to form a 
stable Miliary. He, therefore, recommended 
that the President might take over the 
administration of the State under the 
provisions of Article 356. In accordance with 
this recommendation, the Presidential 
Proclamation was issued on the 13th May, 
1971. The Legislative Assembly was also 
dissolved. 

M ymbers of the House are aware that the 
Election Commission is undertaking an inten-
sive revision of the electrol rolls in a number 
of States including Gujarat. This revision is 
expected to be completed in October this 
year. Steps will then be taken to hold fresh 
elections to the Legislative Assembly of the 
Stale on the basis of the revised rolls. In 
accordance with clause 3 of Article 356, the 
Proclamation issued in relation to the State of 
Gujarat will cease to operate on 13th July, 
1971, unless meanwhile it has been approved 
by the Parliament. As I have stated, it will be 
possible to hold fresh elections in Gujarat on 
the basis of revised electoral rolls only after 
October this year. I would, therefore, request 
the House to grant its approval to the 
proclamation so that it may continue for the 
further period of six-months. 

I may be permitted to state that it is the 
wish of the Central Government to keep the 
Slate under President's rule for as short a 
period as possible. It will be our endeavour to 
have the elections as early as possible after the 
current revision of electrol rolls to pave the 
way for the constitution of a popular Govern-
ment. Even while the State remains under 
President's rule, the State Administration will 
give the fullest consideration to the views of 
leaders of public opinion. We propose to 
bring shortly before the House a Bill seeking to 
delegate to the President the legislative powers 
of the State legislature. As usual, the Bill will 
also provide for the constitution 

of  a  consultative  committee  consisting of 
Members of Parliament. 

Lastly, I may state that the during the 
President's rule the concern of the Govt. will 
not be confined to the day to day running of the 
administration but that it will also be our 
endeavour to attend to tasks of development. 
We recognize that in the short period no 
spectacular achievements may be possible, but 
the administration must be geared up to be in 
a position to tackle, in the long run, the 
gigantic problem of poverty and maladmi-
nistration.   Thank you. 

The question was proposed. 
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SHRI BHUPESH GUPTA (West Bengal): 

Sir, I do not wish to say very much but now 
thai we have got an opportunity for the first 
time to take up Gujarat in this House I 
thought I should not miss the occasion. The 
hon. lady Member from Gujarat has spoken. 
We are proud of the people of Gujarat, their 
excellent culture and patriotism and to some 
extent their position also. The achievements 
of the people of Gujarat will be cherished and 
certainly they have certain things to claim 
despite the fact that Gujarat had been always 
under a rule which was conservative and even 
reactionary. Therefore, the tribute should go 
to the people. Now Gujarat has also another 
side, and that is the side of the monopolists,    
Ahmedabad is a very    important 
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[Shri Bhupcsh Gupta) 
centre of India's monopoly capital. The big 
business houses between them control in a 
large measure Gujarat's industrial economy 
and have big stakes also in the national 
economy as a whole. These people are very 
much opposed in many ways to the labour 
and to the working, class. As you know, 
Gujarat is another place where the trade union 
movement struck its roots in the early days. 
Unfortunately an attempt has been made by 
the mill-owners to condition the trade union 
movement to their needs and requirements. 
You see there, therefore, a militancy in them. 
Gujarat again has got a few sons of 
feudalism. Some of the princes come from 
Gujarat. We have got Mr; Piloo Modi. He is 
not a prince. He is a prince of big money, not 
of feudalism. Mr. Piloo Mody is big in every 
way bat bigger in money also. 

SHRIMATI PUSHPABEN JANARDAN-
RAI MEHTA: You do not know. He is 
coming from Bombay.   He was elected from 
Pancii Mahal. You cannot consider him as an 
inhabitant of Gujarat. 

SHRI BHUPESH GUPTA: I am very glad, 
our friend has immediately disowned Mr. 
Piloo Modi, a Swatantra leader. 

SHRI KRISHAN KANT (Haryana): 
Adopted as Prince of Wales in Gujarat. 

SHRI BHUPESH GUPTA: Gujarat has 
adopted Mr. S. K. Patil. I am coming to that. I 
will come step by step. Now, she is quite 
right. He is a man of big money, and Gujarat's 
big monopolists have a flair for big money, 
and big money has very little racial, linguistic 
or other affiliations. Money is everything, as 
far as big money is concerned. Which is why 
Mr. Piloo Mody was imported into Gujarat to 
contest an election. But as you know, he has 
returned. And of course, Mr. Morarji Desai is 
another man. He is a man of the soil, man of 
the soil not understanding the soil. To that I 
will come later. So feudal elements are there. 
And they have-kept deliberately some of the 
ateas of Gujarat backward, which is why, 
when Mr. S. K. Patil was searching for a 
constituency, Gujarat came forward and at the 
instance of his erstwhile enemy Mr. Morarji 
Desai, Gujarat adopted him as one of its 
candidates and that is how Gujarat returned 
him, Banaskamhu 

returned him. (Interruptions) Banaskantha 
remains, because you know your home 
affairs belter. 

Now, Sir, when Mr. S. K. Patil was elected, 
in a paper 'Indian Monitor' an article appeared, 
1 think; in Miy, immediately after the election 
saying that Mr. Patil now has come to 
Parliament and that a Cabinet place should be 
found for him. that he should be made at least  
equal to Mr. Morarji Desai in the-Cabinet, and 
therefore, it was necessary for vacancies to be 
created, Everybody look it for granted;.when 
Mr. Patil was returned to Parliament, that he 
would go to the Cabinet, he would occupy No. 
2 post—or since there was No. 2 already, he 
would be No; 2(a) or 2(b) there. And it was 
also argued in that interesting article—you 
should read it—that somebody should resign. 
Mr. Jagji-van Rflm or somebody and that some 
place should be found for.him elsewhere and 
that place could be given to Mr. Patil. Almost 
it'was taken for granted that Mr. S: K. Pdtil 
would be given a place next to the-Prhne-
Minister, well, if not next to the Prime Minister 
singly, along with Mr. Morarji Desai. Arid 
with tWis atoittftior* he- came here. But now 
nobody hears about the Banaskantha hero, 
ncbody knows where the hero has gone just as 
the heroine who has taken drug. But that'is not 
the-main point; Now that chapter has been 
closed. Gujarat was then regarded, after the 
split of the Congress to which reference has 
been made, as the den of right reaction. The 
plenary session of the Syndicate Congress was 
held near Ahmedabad, in a place called 
Gandhinagar, and from the f6rums of the 
Sindicate Congress thisre, we were told that 
from there the bat t le  of reaction was going to 
be opened all over the country. Heroic 
speeches were made by Mr. Morarji Desai and 
others. 1 read with amusement those speeches 
Some of.them ate still with me. They will form 
part of the black historj of our country.   Hence 
1 have kept them. 

It was thought that Gujarat would be one of 
the mainstay, one of the bases of counter-
revolution and reaction in India. Now we find 
that those poeple who dreamt of Gujarat 
being turned into an impregnable base of 
reaction are out of office and have lost their 
Government. It is a good thing that Mr. 
Hitendra Desai and his outfits are 
no'longer'there,   It'is a good thing-because- 
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it was really a Government which was run at 
the behest of Mr. Morarji Desai from here. 
According to Mr. Morarji Desai's wish the 
Government functioned. Even the Chief 
Minister went. As you know, there was a 
Chief Minister who later became the High 
Commissioner in London, who was turned 
out of office because the people belonging to 
Mr. Morarji Desai's group and he himself did 
not like him. That is why he had to go into a 
kind of political wilderness for the time being. 
That is how things have been manipulated. 
Aya Ram Gaya Ram business, to which 
reference has been made, is the oldest in 
Gujarat, In the Congress practically everybody 
is a reactionary. Whether it is the Indira 
Congress, as they call it, or it is the Syndicate 
Congress, they are all reactionary, most of 
them. 

SHRI K. P. SUBRAMAN1A MENON 
(Kerala): It is a good thing that you realised 
it now. 

SHRI   BHUPESH    GUPTA:   1   realise 
facts always when they should be realise J. 
The only thing is I do not confuse facts. Now, 
if there were many progressives, I would 
have welcomed  because I am   never   tarred 
by Congressmen by the same brush.   How 
can I equate Mr. Chandra Shekhar, Mr. 
Krishan Kant, Mr. Mohan Dharia and others 
and Mr. Sh;el Bhidra Yajcc and many other 
friends with  Mr.  Morarji Desai,  Mr.   S. K.  
Patil, Mr.   Nijalingappa   and   Mrs.   
Tarkeshwari Sinha? She has now made a 
statement. How can I equate them?  Surely, 
therefore, when differentiation is necessary, I 
make it.   But lure in Gujarat, I can tell you, 
the differentiation did not exist until recently.    
1 do not know whether it is coming about 
that way. Th;rc nny  be individuals  here and  
there. Every after this split, some of the 
Congressmen belonging to what they call the 
Congress (R)—I hope my friend sitting there, 
the Leader of the House, will kindly note it if 
he has overcame sleepiness for the time being 
like mj-were saying that they joined Congress 
(R) to fight In -lira comn inism although they 
do not understand what Indira is or what 
communism is.    When some people pointed 
out that they should not say such a thing, they 
said they would rather drop the word 'Indira' 
than "Communism". That was their approach.   
They had joined the Congress to fight 
communism and fight Indira 

Congress.   That was their idea. 

THE LEADER OF THE HOUSE (SHRI 
UMA SHANKAR DIKSHIT): Not in the 
Congress. I have not seen any statement in 
Gujarat about this kind of differentiation 
which Mr. Bhupesh Gupta is making. 
SHRI BHUPESH GUPTA: My friend is 
under illusion. It took a split of the Congress 
to understand that Mr. 3. P.M. Morarji Desai 
and you could not go together. But the 
Communist Party and people like us pointed 
out even during Nehru's time that in some 
ways they were not very compatible people. It 
took a Presidential election for many of you 
to realise what sort of people they are. So, 
you have not yet undersfood Gujarat. It will 
take you a little time. After all, it is very 
difficult to find out in Gujarat which is 
Swatantra Party, which is Congress (R) and 
which is Syndicate Congress. The Gujarat 
capitalists were building up some Congress-
men. Then they shifted their loyalty for a 
while to some people in the Swatantra Party 
and they tried to build them up. Then when 
the Congress split, these Gujarat monopolists 
of Ahmedabad started backing up 
Congressmen in both the parties, the Syndi-
cate Congress and the Congress (R). Now, if 
my friend has not realised this, I suggest to him 
that a commission of inquiry of his party be 
appointed with Mr. Chandra Shekhar as the  
Chairman.  Then it can be found   out. 
It is not very difficult to find out. 1 tell you, 

these are God's own truths, since you believe in 
God. Now, what will come in Gujarat is what 
worries me at present, and foi this naturally we 
of the Left Party, all of us, are also responsible. 
To-day unfortunately— and it is a great 
tragedy for the people of Gujarat—the Left 
movement is extremely weak there. The 
alternative in Gujarat is not this or that 
Congress, the Syndicate Congress or the 
Congress (R). They would provide no 
alternative in Gujarat. President's rule has 
come. We do not want it. It should go. And 
there should be elections. But what worries me 
is what is coming in Gujarat. Unfottuna-tely, an 
acceptable alternative from the standpoint of the 
masses is not in sight. It would matter little 
which of the two Congresses comes back, with 
or without the Swatantra Party. As I said, both 
the Congresses there are basically reactionary, 
anti-Left, anti-working -class, tied up with big 
money or, in fact, maintained in some ways by 
big i   money in Gujarat. Of course, I was 
interested 
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[Shri Bhupesh Gupta] 
in the fall of the Syndicate Congress rule 
there because they made it a kind of base in 
order to carry on their plot all over the 
country. And it is good it has been shattered. 
No tears need be shed for the exit of the 
Syndicate Congress rule there. But what is to 
come there, I do not know. 

As I said, unfortunately, the Left move-
ment is very weak there. Therefore, ways Bad 
means should be found by the progressive 
forces in Gujarat to build up a powerful mass 
movement, working-class movement, Left 
movement. Gujarat must have a strong Leii 
movement. It cannot be built in a day or by 
command. It has to be built brick by brick 
through constant efforts of all those who 
stand for progress, irrespective of which party 
they may belong to at the moment. The 
Leftists have an important part to play and I 
think the only alternative Gujarat should look 
forward to, which would be good for the 
people and good for the masses, is a Left 
alternative. But, for this we have to work for 
a long time in Gujarat. It cannot come so 
easily. That is what I feel. As far as some of 
the Gujarat politicians are concerned, they 
should retire. Mr. Morarji Desai should also 
retire. I think the slogan should be "Morarji 
Desai, hands off Gujarat". I t h ink  it is a 
good thing. He and his like should not dabble 
in Gujarat, in any politics For that matter. 
The younger generation among the middle 
classes and other sections of the patriotic 
people in Gujarat should come forward to 
build up a political alternative to what has 
been in office or what has been their fate in 
Gujarat all these years. That is how we should 
work for substituting the President's rule. 

Then about the monopolists in Gujarat. 
Now that you have got the power—previously 
you did not have it—take some action against 
these Gujarat monopoly houses. Ambalal 
Sarabai and many other houses are there. 
Kaslurbai and Shah family and so many 
families are there. Action should be taken 
against them. [ think the Central Government 
should now have a little more interest in the 
few months in order to set the tune there, so 
that whichever Government comes into 
existence there will have to pursue this thing. 
Now they have developed not only an 
economic oligarchy but they have created a 
political oligarchy also in Gujarat which 

should be broken. Therefore, that is another 
point which I wanted to make. 

Before I finally sit down let me say about 
another thing. My friends have said they 
would bring a Bill about Gujarat, for the 
improvement of Gujarat, and so on. That, of 
course, they will. But what has the Central 
Government done? The Central Government 
has now taken charge of Gujarat adminis-
tration and this very Central Government the 
other day produced a most shameless Union 
Budget here.   That is what I say. . . 

SHRI K. C. PANT:    Say it in the Budget 
debate. 

MR. DEPUTY CHAIRMAN:   You can 
speak about it in the Budget debate. 

SHRI BHUPESH GUPTA: I never miss an 
opportunity to bring in anything. That Budget 
is a clear violation of the mandate of the 
people. I must say this now because the 
Central Government is in charge of the 
Gujarat people. The honourable Minister said 
he will do something good for Gujarat. But 
the people of Gujarat will now say that a 
Union Budget has come full of political 
manoeuvres and financial manoeuvres. Well, 
the people of Gujarat will be paying taxes 
now. All the taxes are there, tax on soap, tax 
on textiles, tax on cigarettes. With a little fun 
and joke Mr. Chavan said with a peculiar sort 
of humour that there comes a time in the life 
of a smoker when considerations of his health, 
etc. overweigh some thing as else. I say there 
also comes a time or there also should come a 
time in the life of politicians when they stop 
double talk and know how to implement the 
pledges they give during elections. That is 
why I say the people will not take this 
administration any more. Now we have 
replaced the reactionary Syndicate 
Government. Good. But what image are you 
projecting as a Government to the people of 
Gujarat? Are they going to believe that this 
Government is going to do anything good? 
Therefore, I say all these things now. You 
have got wealth tax and other taxes. Go and 
impose them. Go yourself and make an 
assessment of the property of these people. 
All this is bogus of course, we know. Much 
of the tax will be evaded. In the Budget Rs. 
27 crores will come from direct taxes this 
year a as 
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against Rs. 131 crores from indirect taxes 
which hit the people. Prices are already rising. 
The price of patrol h is gone up. Everywhere 
rise in prices is going on. So I say do not talk 
now about progress for a while. Do 
something worthwhile. Your Budget is con-
tradicting your promises and it is necessary 
for us to tell the Government that this kind of 
violation of the electoral pledge will not help. 
Mr. Cliavan started wilh the utterance, 
"Massive mandate we have got. . . "He roared 
like a lion when he started his Budget Speech 
and mewed like a cat when he ended 
hisBudgitSpeech "We cannot do very much. 
Well, this is the position." They cannot do 
very much because they would not be ready 
for structural changes in our economy. They 
would not be ready for attacking the big 
monopoly and wealth, princes and big land-
lords many of whom exist in Gujarat as also 
in other States. I should like to see what you 
are going to do to them. Now you have got 
direct charge of the administration of Gujarat. 

Gujarat  in  many ways has been  happy. I 
agree. But it is not so happy from the point of 
view of its people. Poverty is there in many 
aieas, especially among Adivasis.  Something 
has got to   be done.   Speaking   about the 
elections, 1 speak with a heavy heart because 
I do not know what will come in through the 
elections in Gujarat.    We have all heard 
'between devil and deep sea'.    On the one 
hand, some people who are reactionary are 
parading as progressive in Gujarat.   Others 
are  exposed.     The   reactionary   clique  is 
broken. It has gone. Let us not worry about 
that.   For example, where is the syndicate? 
Oar friends are sitting there and I do not 
know how many shall be going over to the 
other side. The traffic has started.  Aya Ram 
and Gaya Ram is taking place in this House 
also.  T.iis has been without any reason and 
th; only reasan is the lashing of the elections 
and the dressing down in the elections has 
been so severe.   This may happen    to the 
syndicate of Guj trat also and I am sure cer-
tain people in   Gujarat also will join    the 
Indira Congress. 1 know Shri Sanjiva  Reddy 
has issued a statement; Shrimati  Tarakes-
wari has issued a statement and Shri Nija-
lingappa is issuing statements.   Never have I 
seen such political leaders collapsing because 
of one single election blow.   One   election 
blow was enough to bring them down like a 
house of cards.    They are   collapsing   and 

accusing each other and miking statements 
and behaving, I do not know as what. There-
fore that is gone.   .   . 

THE LEADER OF THE OPPOSITION 
(SHRI M. S. GURUPADASWAMY): You 
think of your own Party. 

SHRI BHUPESH GUPTA: Nothing has 
happened. We have suffered in the election.   
.   .   . 

MR. DEPUTY CHAIRMAN: Please 
conclude. 

SHRI    BHUPESH    GUPTA:     He   has 
asked me to think of my Party. I am thinking 
aloud. We too have suffered in election in 
some places. We have suffered in the past 
also in election. But why should a party 
collapse? 

SHRI M. S. GURUPADASWAMY: No 
collapse. 

SHRI   BHUPESH   GUPTA:   With   one 
blow you are collapsing. You have collapsed. 
Only thing is you do  not understand you have 
collapsed.   Shri Gurupadaswamy, you are a 
heroic person. But the ground is shifting from 
under your   feet.   You do not know whom to 
quarrel with.   Shri Sanjiva Reddy has 
disowned your Party and you accuse him of 
betrayal   and treachery.   Sir, when the thi v;s 
q' arrcl   with   one another the honest people     
come    to    their        own. I have got   
abundant    affection    for   my friend   Shri     
Gurupadaswamy.   It    is  a matter  of   habit  
that   I   have   developed affection for him.   
You have read about the boy on the burning 
deck.   You are on the losing seat.      So, I say 
that the Syndicate Congress is the greatest 
comic show in the whole world today.    If you 
want to earn more   foreign   exchange   
through   tourism, include Syndicate leaders as 
one of tourist attraction and put a sign board 
there. People will come from all over the 
world to see the Syndicate leaders there.   
Never has a leadership been created in this 
manner and never has a leadership gone down 
in history in so short a time   and   so   
scandalously as the Syndicate leadership has 
and yet my friend is a lovable man.    
Therefore, Sir, I say that the Syndicate today is 
a matter of amusement. Last year, the 
Syndicate was an expression of tragedy in our 
politics in some respects, certainly   a  tragedy  
of  Congress   politics. 
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[Sfcri Bhupesh Gupta] 
Hut the Sy idicate has today bscome a matter 
of tu.in.1bss camedy in our public life. So we 
h:we passed from tragedy to comedy, I'rom 
tragic developments to comic developments 
and we need not bother about them. Today I 
hope Gujarat, however, would go. 

SHRI M.S. GURUPADASWAMY: Sir, 
the greatest comedy in this House is the 
presence of Shri Bhupesh Gupta. 

SHRI BHUPESH GUPTA: That is the 
only intelligent thing tiiat you have said so 
far, Mr. Gurupadswamy. That is good. That 
is why I like him, because, you see, even in 
the midst of such a calamity how wonderfully 
he snile-.' But that is not true of others, Sir. 
Somebody took too many sleeping pills. I 
hope he will not take such sleeping drugs; 
otherwise I shall be losing his smiling face 
here. So, Sir, I have said that I hope that 
Gujarat will be.   .   . 

MR. DEPUTY CHAIRMAN: Please 
conclude now. 

SHRI BHUPESH GUPTA: I hope that G 
ijir.it  will be put on a democratic basis. Bui, 
for this purpose we need a powerful left 
movement in Gujarat to which, to the 
development of which, all those who are 
really fighters for the cause of the people 
should make their due contribution. It is good 
that the Syndicate is out there. I hope it shall 
never return nor does it return the other 
reactionaries in other guises and garbs, 
because Gajarat can no longer tolerate and 
suffer such people. 

 
SHRI   BHUPESH   GUPTA:    You    are 

telling mc?    No,  I have not supported  it. 1 
said the Government is gone, and it is good. 
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SHRI BHUPESH GUPTA: Now you have 
asked me. First of all 1 criticised the Budget. 
And certainly the Budget has certain other 
proposals also which, I pointed out, were 
wrong. Now I cannot go with you unless you 
leave all of them, Mr. Nija-lingappa, Mr. C. B. 
Gupta, the Swatantra Party and the Jana 
Sangh. If you leave them all, certainly I wili 
have to go with my SSP friends. 
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The Chief Minister. Mr. Karpoori 
Thakur, has alleged that the Prime Minis-
ter, Mrs. Indira Gandhi's special officer, 
Mr. Yashpal Kapoor, has been adopting 
"questionable means to purchase the 
loyalty of Bihar Assembly members" to 
topple his Government. 

In identical telegrams to the Opposition 
leaders in the Lok Sabha and the Rajya 
Sabha, excluding those of the CPI and the 
PSP, Mr. Thakur urged them to raise the 
issue in Pailiament as the entire toppling 
move was being managed with the 
knowledge of Mrs. Indira Gandhi. 

Meanwhile, Mr. Bhola Prasad Singh, 
Minister for Planning and Vigilance, today 
strongly objected to the presence of Mr. 
Yashpal Kapoor, who he described as the 
"personal secretary to the Prime Minister 
drawiny salary from the public exchequer", 
in Patna. 

He said the only assurance given to other 
party members desiring to join the New 
Congress was that they would be given 
Congress ticket whenever election for the 
State Assembly was held. 
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M*. DEPUTY CHAIRMAN: Please sit 
down now. I have given you 32 minutes. 
Please sit down.   No more now. 
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SHRI K. P. SUBRAMANIA  MENON: 
Mr. Deputy Chairman, Sir, our House is 
being asked once more to put the last nail on 
the coffin of the representation institution in 
one more State, that is, Gujarat. Sir, this 
thing has been happening in this country for 
a long time. When the West Bengal Govern-
ment, the United Front Government, was 
toppled it was said that it was due to law and 
order. In Kerala some other reasons were 
given. 

[THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) in the chair] 

But may I know what is the trouble in Guja-
rat? Law and order there has been very well 
kept. Workers have been shot very well in 
the streets of Gujarat. The agticulture labour, 
like many other States, is being oppressed 
there. There is no question of law and order. 
But then why is it that in Gujarat the Govern-
ment of Mr. Hitendra Desai, a Government 
which belongs to the same class as the class 
which rules the Centre, that is the bourgeois 
and the landlord class of the country, is being 
toppled ? This has happened in Mysore and in 
so many other States. Why is it that this is 
happening? 

We know, Sir, that Gujarat is the home of 
the Indian bourgeois. Most of the monopolists 
come from there. They were all satisfied with 
the Government which was led by Mr. 
HitendraDesai. Despite the big majority 
which the ruling Congress today enjoys in 
this Parliament, the fact is that the political 
crisis in this country is deepening, the econo-
mic crisis is deepening, and in such a situation 
the bourgeois landlord class cannot afford to 
have any rule by any party even when it is of 
the same class. What they want is monopoly 
control monolithic control of the entire State 
machinery in the country. They would not 
allow any dissident faction to control even a 
part of the State machinery in the country. 
That is because the political crisis in the 
country is developing. That is why the 
leadership of the big bourgeois class which 
rules over this country is obliged to suppress 
even their own class when that class shows a 
dissident role. 

Sir, Gujarat has been praised in this House 
as a very progressive State. But, Sir, behind 
the fossil of the sky-kissing chimneys in 
Ahmedabad there is a story. If you look into 
the reports of the Commission on Scheduled 
Castes and the Scheduled Tribes, year after 
year you will find that Gujarat is one of the 
States in India which still is the home of the 
worst type of obscurantism, of oppression of 
Harijans, of practice of untouchability etc. and 
this has been going on since long, even when 
Dr. Jivaraj Mehta, the progressive Indicate 
Congressman, was in power and when Mr. 
Hitendra Desai, the reactionary syndicate 
congressman, has been in power. Therefore, 
as far as the vast majority of the rural people, 
the vast majority of the working class, the 
slum dwellers, etc. are concerned, whether 
Mr. Hitendra Desai is ruling, or Dr. Jivaraj 
Mehta is ruling or even if the Indira Congress 
is ruling, the vast majority of the people have 
no solace. They can get that solace only when 
a different class comes to power. That will 
not just come by replacing one set of 
bourgeoois landlord politicians by another set 
of bourgeois landlord politicians. 

Sir, this is one of the tragedies of the times 
that a place which is supposed to be the birth 
place of Mahatma Gandhi is the worst 
oppressor of Harijans in this country, and if 
the Central Government which*'claims to be 
progressive d^vAg,Wethin8 iT1 this 



231    Re. Proclamation by President   [RAJYA SABHA J   Relating to the State of Gujarat   232 

[Shri K. P. Subramania Menon] respect, it 
will be a good thing.   But the indications are 
otherwise. Now, Sir, Mr. Hiten-dra Desai, a 
few days before he left office,  had passed an  
order  that 4 p. M.    education will be 
compulsory and free up to the   10th Standard   
in Gujarat. It is a very good order. In fact, 
everyone should have welcomed it. The 
Central Government should have supported it.    
But what did the Central Government and its 
Governor in Gujarat do?   The progressive   
Central     Government   and     its Governor 
in Gujarat set aside that order. 

SHRI SHEEL BHADRA YAJEE: They 
have said that the new Government will 
implement it. 

SHRI K. P. SUBRAMANIA MENON: 
Why should you wait for some other Govern-
ment to come? The essential fact is that the 
Central Government is responsible for setting 
aside that order, an order which was a good 
and welcome order. Why did the Central 
Government do it? If they claim to be pro-
gressive, what right have they to cancel that 
order? Therefore, Sir, here it is not a question 
of being progressive or reactionary. Here it is 
question of monolithic control of the State 
power. That is all that is involved. All these 
days we were fed with stories of reactionarie; 
ruling the Gujarat Congress and so on. Then 
one day, dozens and dozsns of these reaction-
aries, these lickspittle lackeys of (lie mono-
polists, were t.iken into the Ruling Congress. 
And suddenly they have all become progrcss-
sive. I have never heard of such metamor-
phosis happening anywhere. Reactionaries 
become progressives overnight and progres-
sives become reactionaries overnight. Whom 
is this sort of comedy, which is being enacted 
here meant to fool? It will stop fooling the 
majority of the people. If the majority does 
not stop beini? fooled, even if a good minority 
stops being fooled by tricks of this sort of the 
bourgeois landlord class, then the danger of 
utter contempt for parliamentary democracy 
will aiisc. 

SHRI SHEEL BHADRA YAJEE: Your 
party is also involved in Bihar. 

SHRI K. P. SUBRAMANIA MENON: In 
what? 

SHRr   SHEEL BHADRA   YAJEE:   In 
toppling. 

(Interruptions) 

SHRI K. P. SUBRAMANIA MENON: That 
way everyone is involved in toppling in Bihar, 
including the SSP. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN):   No cross-talk, please. 

SHRI MAHAVIR TYAGI( Uttar Pradesh): 
May I advise my friends on the other side that 
they unwittingly object to criticism which 
actually emphasises the criticism ?   If you 
quietly listen to it, well, it will not be taken 
notice of.   But sometimes our friends there 
stand up and protest and it is repeated again 
and  again.     Why unnecessarily emphasise 
criticism? 

 
SHRI K. P. SUBRAMANIA MENON: So, 

as I was saying, the issue is not whether there is 
reactionary Congress there or progressive 
Congress here. The whole issue today boils 
down to a developing political crisis of the 
ruling classes and their inability to tackle the 
economic issues confronting the country. And 
they are trying to hoodwink the masses by 
tricks of this sort. When at least a part of the 
masses realises that tricks of this sort are not 
going to work, then the ruling classes, by their 
actions, by their utter contempt for the morality 
of their acts, will bring discredit to the 
institutions of parliamentary democracy in the 
country and pave the way for a violent 
overthrow. Well, that is why Marx once said 
that the bourgeoisie dig their own grave. I am 
sure the Indian bourgeoisie are digging their 
own grave by their utter contempt and amoral 
attitude to the norms and standards of the 
parliamentary institutions in this country, and 
the sooner they dig their own grave the better 
for all of us. 

SHRI MANUBHAI SHAH (Gujarat:) Sir, I 
welcome the Resolution moved by Mr. Pant 
approving the Proclamation issued by the 
President on the State of Gjjarat. It was the 
golden day of 11th May this year when the 
President intervened and took over the 
administration of my State. As the matter 
stands, the House is aware that for the past one 
year the Hiotendra Desai Ministry was 
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all the time coalescing with communal and 
reactionary parties. Some of us, as a part of 
the united Congress and subsequent to the 
split, had been warning them that such an 
alliance with reactionary forces is going to 
put the whole country and the State of 
Gujarat back by a hundred years. That 
warning was unheeded and the plunge has 
come. And the net result was that one of the 
finest bases of the Congress in the State was 
divided completely, from place to place, from 
district to district, from taluq to taluq. 
Therefore, when some of us, emboldened, 
came over and joined the ruling Congress, in 
the mid-term poll, we in Gujarat received what 
the country had given—a massive mandate to 
the Prime Minister. We again warned Mr. 
Hintendra Desai on the manner of his 
functioning. The Hon'ble Member, Mr. 
Subramania, who is not here now, was asking: 
What was the reason that the State was so 
good at that time and what has gone wrong 
with it that it has become so bad today? I may 
narrate the whole thing to the House, the type 
of vested interests which the Hitendra Desai 
Ministry had created. At one stage we used to 
have not more than eight Cabinet Ministers 
and eight Depuly Ministers. Tn the worst of 
crises which Hitendra Desai Ministry was 
facing at the time of the united Congress not 
one Minister was added. But now he expanded 
the Ministry to 29 people, 14 Cabinet 
Ministers and 15 Deputy Ministers. Have you 
heard of any State in this country which has 
bought over MLAs and legislators by offering 
them such prizes? While over the entire 
period of Gujarat administration from 1962 to 
1969-70 we had refused to add one single 
Cabinet Minister because of the principle of 
having a compact and homogenous Ministry? 
The House must be aware of the types of 
inducements, of the type of purchases and of 
how they went on horsetrading. My friend, 
Mr. Rajnarain, was saying that the ruling 
Congress was horsetrading. This is totally 
wrong. 1 may invite him to the streets of 
Ahmjdabad, to Surat and Rajkot, to see wh.it 
lyp; of horsetrading went on there. Th'_- 
Swatantra Party had 45 members, 23 of thsm 
were bought over. Those Swatantra numbers 
were supposed to be the most reactionary 
class in this country against whom we of th: 
Congress had fought in the 1967 election and 
some of us lost at the hands of the reactionary 
Swatantrites backed by the capitalists, backed 
by the Princes of Saurash- 

tra. My State of Saurashtra had 222 Princes, 
on the side of Gujarat there are 37 Princes, 
the highest number of Princes anywhere. All 
these Princes combined against us in 1967 
and we had to suffer at their hands. All those 
people at whose hands the Congress suffered 
its image, were taken back, fourteen of them 
as Ministers which immediately raised the 
strength to 29. this hotch-potch Congress (O) 
and reactionaries could not hold the majority 
of the Cong (O). Therefore, they created 
panels, something that could be called open 
buying. I had been a Minister of Cabinet in 
Saurashtra and then in the Centre and I nad 
never seen a State creating jobs after jobs, 
panels after panels, for appointing them as 
panel cfaairrrien-a panel for education, a 
panel for social welfare, a panel for irrigation, 
a panel for Adi-vasis-—parallel to Ministers. 
Parallel Ministries were created.   .   . 

SHRI BHUPESH GUPTA: A panel for 
panels also. 

SHRI MANUBHA1 SHAH: Yes, you are 
right. If they had continued, there would have 
been panels and panels and out of 74 
Congress members, all 74 would have been 
Ministers. But it stopped at 43. Now, the 
point is: Who is bargaining? Who is spoiling 
the public life of this country? Who is giving 
such inducements to people that they go and 
bargain in the streets and want to become 
Ministers? Therefore, it is v.:ry necessary for 
the House to appreciate that President's rule 
in Gujarat is welcomed by the entire people. 

We were told by the Cong (O) that we 
would not get a single seat in the whole of 
Gujarat in the Lok Sabha elections. We are 
humble people we are small people. There 
were giants there under whom we have served 
for one decade, two decades and for almost a 
generation. They were saying that we will 
have no popular backing. Shri Morarji Desai 
and Shri Hitendra Desai went on saying 
during the mid-term election that we of the 
Ruling Congress will get no votes. But, Sir, 
out of 24 seats we got 12 seats thus capturing 
2.8 million votes against 2.07 million votes 
received by Congress (O). There was a 
difference of eight lakh votes between what 
the Congress (R) candidates got and what the 
Congress (O) candidates got. 
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[Shri Manubhai Shah] 
If you would have sent anybody from this 

august House to the mid-term election in 
Gujarat, he would have seen people on the 
Congress (O) side donning yellow caps only. 
In all the polling booths there were only Jan 
Sangh workers who were denounced in the 
past by Shri Morarji Desai when the riots 
took place in 1970. If you read the Reddy 
Commission's report, you will come to know 
that it was the communal parties which 
created tension in Ahmedabad and 
everywhere. 

 
SHRI MANUBHAI SHAH: We do not 

worrj about that. Therefore, I want to explain 
here that the Hitendra Desai Ministry, after 
the mid-term poll, was completely shattered. 
It carried on by bargaining. It bargained with 
the Swatantra Party; it bargained with the Jan 
Sangh. All the members of the Old Congress 
there wanted to joint Congress (R). But they 
were prevented from doing that under the 
fraudulent slogan of unity between the two 
Congresses. Where is the question of united 
Congress? The mandate was clear and about 
95 per cent of the people voted in favour of the 
ruling Congress. They of the Congress (O) 
got 16 seats. When the Ministry was a 
minority Ministry, it was very, very necessary 
that we invited President's rule. Shri 
Subramania Menon said that the progressive 
measures which the Hitendra Desai Ministry 
introduced were undone by the Governor. 
This is not true. For three years when we 
were in the combined united Congress, we 
were requesting the Hitendra Desai  Ministry 
to make 

secondary education free.    We   begged of 
him to do so.   He then said that the State 
finances cannot afford that.   But in the last 24 
hours when he was heading a minority 
government, he passed fiscal orders unheard 
of in a Constitutional   democratic history. An 
outgoing Chief Minister heading a minority 
government, when people wanted him to get 
away as soon as possible and whom the 
people of Gujarat did not want, passed some 
measures to don socialistic colours. He was 
trying  to  create socialism  in  the last 24 
hours. What was that order? The order was to 
remove irrigation cess and to make secondary 
education free.   When in the past we begged 
of him to do that, be said the State finances 
would not permit that. But when he was 
going, he did  it.  And  what   did   the 
Governor do? The order was such that even 
children of multi-million aires would have got 
free education'.   The Governor's orders have 
been that children of parents with an income 
of upto Rs. 3,600/- will   be given freeships.   
In other words, there will   be no fees in  
secondary schools for children  of parents 
who get less than Rs. 3,600/- annually. For 
children of parents whose income is between  
Rs.  3,600 and  Rs. 4,800/-, there will be half 
fees.  Above that limit, there will be no 
exemption because why should we put a 
burden on millions of poor people in Gujarat 
by giving free education to children of capi-
talists and big businessmen?    Shri Subra-
mania Menon and Shri Bhupcsh Gupta were 
saying that Gujarat provides an example of 
high contrast.   This is true.   There  are 
Adivasis and backward classes and Harijans 
who are the worst depressed classes in  the 
world.  Shrimati Pushpaben Mehta will bear 
with me when I say that she has been speaking 
in the House saying that the largest number of 
suicides among women is in Gujarat. That is 
because of the most backward social con-
ditions there. There are a few forward people 
who arc in a minority and there are very 
backward people and depressed people who 
arc in a big majority in Gujarat.  It is, there-
fore, that we want a ruling Congress govern-
ment  in  Gujarat  after the  next  Assembly 
election, whether in October or in November. 
1 can assure the House that we will work for 
the Adivasis, and we will work for the 
Harijans.    We want a progressive socialist 
government which will work for these and 
other backward classes to whom justice has 
been denied so far by the Hitendra Desai 
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Ministry and the previous government in 
spite of our repeated requests. Here are the 
Adivasis, here are the Harijans, there arc the 
people in the North Gujarat who are so back-
ward. They must have a statutory board in 
which the Adivasis and the Harijans must be 
given statutory powers. They must be given 
certain amount of finance for their upliftment, 
and the disparities between the richer classes 
and the poorer classes, which is the highest 
there compared to any other part of India, 
should be narrowed and removed. 

I am referring to the vision of the future 

and I am absolutely certain, Sir, that with the 
support that the people of Gujarat have given 
to us in the mid-term poll and our new 
approach that is taking place in the develop-
ment and welfare of the Harijans, the Adi-
vasis, the Muslims and the backward classes, 
we of the Congress (R) will come with a 
thumping majority and wipe out of Congress 
(O) from Gujarat. This way we will finish the 
Congress (O) and bring the Ruling Congress 
to power in Gujarat and support the Prim; 
Minister's policy to remove the disparities in 
income and to remove poverty from out land. 

Sir, we wanted the petro-chemical complex 
to com; up. What is the record of Hitcndra 
Desai's Ministry in the last few years? In spite 
of the repeated reminders, what has hippened 
to the complex of Baroda, what about the 
various gases produced in the State and what 
about the fertilizer project? All the blame is 
put on the Centre. There are so many issues 
and the State Government his not bjen doing 
what it should do. Therefore, Sir, it is my 
request that this House not only approves, but 
acclaims, this Pro-clam ition, acclaims that 
the liberation of the p;ople of Gajarat has 
taken place and that the new Ruling Congress 
Government is about to come to power in the 
next three to four months to redeem the 
pledges given 

to the Adivasis, Harijans, Muslims and the 
backward classes and for the welfare of the 
men and women of Gujarat Therefore, I 
beseech this House to approve the Proclama-
tion which is the liberation of the people 
from the tyrranous Government of Hitendra 
Desai. 

SHRI U. N. M AH IDA (Gujarat): Mr. 
Vice-Chairman, Sir, with regard to this Re-
solution imposing President's rule, the House 
has heard two opposite views and the one is 
from the first speaker who referred to the 
excellent progress made by the same Congress 
to which both the Congress parties belonged a 
little earlier. We have also heard from the other 
Hon. Member who has also been in the Old 
Congress. These political controversies will, 
at the present moment, take Gujarat no 
farther. Sir, it was a very impressive 
statement that the Minister made in 
connection with what the Centre proposes to 
do. How the interregnum is likely to be 
utilised by the Centre, etc. It was stressed that 
there will not be a static government, that 
progress will be achieved and development 
works will be continued and that the 
development will be at a very rapid pace. Sir, 
it is very heartening to hear all that and I will 
therefore confine myself to a few points 
indicating how this period can be utilised for 
greater progress in the State of Gujarat. 

Sir, there are a few problems that a period 
like this can easily solve, problems it is difficult 
to solve by a political approach. Certain 
practical problems and social problems can 
best be solved by non-political approach to 
problems. The first amongst them will be the 
problem, that will have to be solved very 
soon, problem regarding the location of the 
Agricultural University for Gujarat. I iim 
referring to this because such problems in the 
past were about to be used to topple this very 
Government. I am referring to what happened 
in 1967 when they tried to locate the 
Saurashtra University in one place and even 
though the Congress had won the election 
only a little earlier those very members of the 
Congress were about to topple their own 
Government . Why? Because somebody 
wanted its location in Raj-kot and somebody 
else wanted that it should be located in 
Bhavnagar. Now these are the things that may 
again happen. Therefore, a very dispassionate 
and non-political approach should be adopted 
in solving   this 
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[Shri U. N. Mahida] problem in the 
interval. Unless proper facilities are provided 
and if decisions are nude merely on political 
grounds or on North Gujarat and South 
Gujarat basis and members go on threatening 
Governments with defections, I am afraid the 
World Bank will not give loan or other 
assistance. Qies-tions like this hive to be 
solved dispassionately. 

The second problem that L would refer to 
the location of the atomic power station. Two 
years back we had decided upon this scheme: 
that an atomic power station must be included 
in the present Plan of the Gujarat State. Now I 
am here speaking with some knowledge, 
experience and expertise. When the decision 
was made regarding first atomic power 
station, Tarapore, the first atomic power 
station of India, I had something to do with 
that decision, Then with Dr. Bhabha, the 
Chairman of the Central Water & Power 
Commission and myself as Chairman of the 
Bombay State Electricity Board, it was 
decided in principle—only in principle—that 
the atomic power station there should be 
established in Bombay State and the State 
Electricity Board should adopt that scheme. 
This was under certain conditions. Sir, I 
submit that within four months of this 
decision, the site of Tarapore was selected 
and a Project Officer started preparing the 
detailed project estimates. But no progress has 
been made until today though more than a year 
has passed since the decision was made, 
though we have a Committee for this 
purpose, with the same Project Officer as the 
Chairman of this Committee. I mean Mr. 
Chakravarty of the Atomic Power Com-
mission. We do not even now know where 
the power station will be located. I had 
emphasized earlier that a'decision regarding 
the location is very necessary because only 
after this can be done the work of providing 
infra structure. This is provided by the State 
Government, and unless the location is 
known, it will not be possible for the State 
Government to provide this infra structure— 
roads, bridges, etc. Therefore, I appeal to the 
Central authorities that they may expedite 
decision, brush up their officers and see that a 
decision is soon made so that Gujarat may not 
continue to be starved of electric power. 

The next problem is Narbada—somebody 

referred to earlier; so I will not go into the 
details about the Narbada Project. Now, the 
Gujarat Governor has been coming here, 
consulting the Central authorities and telling 
us that the Centre and the Prime Minister will 
do everything to expedite the decision on this. 
Sir, the matter is before the Tribunal, and we 
know what little can be done. But there is a 
fundamental issue involved and that is this: 
unless you use some political pressure, some 
persuation, it is going to be impossible to 
solve this problem, by a mere reference to the 
Tribunal. Look at the progress (hat has been 
made since 1969. Madhya Pradesh is putting 
obstacles. Madhya Pradesh has a government 
of the same political party as at the Centre. 
Cannot the Centre or the Prime Minister at 
least persuade the Madhya Pradesh 
Government not to be obstructive in this 
matter? It is up to the Centre, within the six 
months available, to take steps to expedite the 
decision. This much can be done even though 
the matter is before the Tribunal. You are 
promising that this decision will be coming in 
1972. All right, Sir. But then even after the 
decisions of the Tribunal arc available, it is 
the Centre, and the Centre alone, that will 
have to take up the matter in its hand and 
implement the decision. Sir, 1 submit that the 
powers of implementation ate lacking today, 
and I appeal to the Constitutional pundits here 
to examine this, otherwise all your Tribunals 
may be rendered ineffective for lack of 
constitutional provisions that can permit the 
Central Government to implement the 
decision. The provision enabling 
implementation is sadly lacking. The Minister 
of Irrigation & Power three years ago made a 
statement—a very definite statement—in this 
House that our laws re-regarding such 
disputes are defective; they are not good. He 
wanted that they should be improved. Two 
and a half years have passed. Are we to work 
under the same defective laws and continue 
with the tribunals that can only function under 
the very defective laws? Sir, we are 
misleading the people; we are not giving them 
the facts. It is not a question that Gujarat alone 
has to face. It is a question other States will 
have to face also, and the Narmada dispute is 
as much a dispute or trouble to Madhya 
Pradesh as to Gujarat, and I appeal that before 
the next General Elections something positive 
is done. A decision on this matter is very 
likely to affect the course of the elections.    
The 
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Centre should do all that is in its power, 
should see that the different processes are 
expedited cither at the tribunal level or under 
some other provisions that are helpful to 
some extent and arc available in the existing 
Constitution. 

Lastly, Sir, I will say though very hesita-
tingly the one, single problem that is agitating 
the mins of the people of Gujarat as a whole. 
An excellent recital of the achievements of 
Gujarat State has been made earlier. 1 am one 
of those who agree that good progress has 
been made. I do not think commendable 
progress has been made but good progress 
has certainly been made. Now, Sir, certain 
disadvantages have also been encountered by 
the new developing State, and an important 
one is the establishment of the new capital at 
Gandhinagar. The decision to have a new 
capital was taken one day, decision that a new 
capital be established. I make bold to say, Sir, 
that the decision was a subjective decision, 
and it has been implemented, I am afraid, —
for want of another better word I would say—
under duress. And what is the result? The 
bifurcation of Bombay State allowed an 
expenditure only to the extent of Rs.10 crores 
for the rehabilitation of the Government of the 
new State of Gujarat, for housing the 
administrative machinery. Bifurcation was all 
right, but where was the need for the 
establishment of a new capital for Gujarat? 
What was shifted from Bombay on the eve of 
the bifurcation? A small wing of 
Government, the Ministry, a section of the 
Secretariat and other administrative person-
nel, the Legislature and the High Court. Does 
this require the establishment of a new city as 
capital? This question has not been faced and 
decisions have been taken without any 
consideration of the financial burdens 
involved. Rs. 10 crores only were thought 
sufficient. That was the provision made in the 
bifurcation arrangement. But the estimates of 
the new capital, 1 am told, are exceeding Rs. 
50 crores, Rs. 60 crores. I have further heard it 
mentioned in responsible quarters in 
Government that the estimates may go up to 
Rs. 100 crores. Apart from this financial 
burden of a capital nature, the recurring cost 
of the maintenance of the services is going to 
be colossal. And what is the condition today? 1 
had, in preparing the earlier report, which the 
very Government implemented to a large 
extent, pointed out ttia difficulties of having a 
separate town, 

a town distant from Ahmedbad. All those 
precautions were ignored, and each one of the 
difficulties pointed out is being experienced in 
the Gandhinagar area where the Government 
have started shifting. Under this arrangement, 
right from the Chief Secretary to the chaprasi 
none is happy. And what have the rulers 
done? Who have shifted? AM the Ministers 
have continued staying in Ahmedabad. They all 
have double residences, may be with the 
exception of one or two. All the 
administrative officers, the Secretaries to 
Government, the Heads of Departments, they, 
even after one year, continue to remain at 
Ahmedabad, and they travel, clubbing 
together alternately using one officer's car for 
their transport. This is all right for the 
Ministers, all right for the higher-ups. What 
about the poor people? Every man, that has 
some business to do with Government, does 
not come merely to dance attendance on 
Ministers. He has many things to do. He has 
many things to do in the city (Ahmedabad) 
and he has to waste his time in this day-to-day 
travel to the new capital. And these 
conditions are going to increase. 

With the present-day needs of the frequent 
and close contact between ministers, 
administrative personnel, leaders of public 
opinion, social workers and the people as a 
whole, location of the seat of Government has 
a great influence on the social and economic 
life of the people. As the need of travel of the 
public to the seat of Government must 
continue to increase at a rapid pace, in a demo-
cratic society, governed by a Welfare State 
and having a controlled economy, distance 
becomes an important element of overall 
social costs. 

Viewing from a different angle, I would 
also stress that a State Capital cannot be 
developed or redeveloped in this case as a 
mere scheme for official accommodation or a 
housing scheme for Government and ad-
ministrative personnel. A capital has an 
integral role to play in the life of the State 
and cannot exist solely as a campus for the 
Government. To fulfil its legitimate role, 
arrangements must aim at providing a 
balanced development reflecting the correct 
cross-section of the population of the State. 
There has to be a good social and economic 
balance; a representative mixture of social 
groups should be aimed at and facilities for 



243    Re. Proclwnuiion by President [RAJYA SABHA)    Relating to the Slate of Gujarat   244 

[Slid U. N. Mahida] 
intermingling provided. Any permanent over-
segregation should be scrupulously avoided. 
Unless lhis is achieved, not only would the 
inmates of the capital be condemned to an 
isolated and insular existence — unthinkable 
lor any administration in a democracy—but 
the general population subjected to 
innumerable hardships and privations. 

At this ^tage, what is the solution? That 
may be a relevant question. Are we here, am 
1 here, to condemn what has been done ? 1 
submit that we may examine the question as 
to why the location was shifted to Ghandhi-
nagar. 

SHRI M. RUTHNASWAMY (Tamil 
Nadu): What is the distance between 
Gandhinagar and Ahmedabad? 

SHRI  U. N. MAHIDA:   May be 16-18 
miles, depending where you start. It is neither 
a "distant" town nor a nearby development; it 
is a cross. What then is the remedy? Is the 
decision irrevocable? These are the questions 
that the present administration can take up. If 
revoked, will it involve large losses and waste 
of assets? The answer is 'No' emphatically. 
Solution can be found in utilising the capital 
assets without much loss, if any—and as an 
engineer I am weighing my words and I am 
careful of my figures. I have information to 
warrant an assumption that we can retrace the 
process and yet avoid losses. Central co-
operation will be necessary. Almost full and 
purposeful utilisation of assets created is 
practicable. 

The Governor has wisely stopped all new 
constructions. The interregnum provided by 
the President's rule affords an opportunity to 
review the situation and reconsider the whole 
matter. 1 appeal to the Central and State 
administrations to afford all facilities for 
reviewing the situation in a dispassionate 
manner. And on no account free expression of 
public opinion should be stifled. The question 
is of such vital importance as would qualify as 
one of the issues to be thrashed out during the 
next Assembly elections in Gujarat and if this 
is done I lie people of Gujarat^ the poor people 
of Gujarat—will bless those who can bring out 
a reasonable and stable solution. 

SHRIMATI PUSHPABEN JANARDAN-
RAI MEHTA: Before he replies, lie may 
clarify certain points. Who had selected the 
site? Who was the Minister at that time? 
Who was the P. W. D. Minister? 

SHRI K. C. PANT: I am grateful to the 
Members who have participated in this debate 
for their contributions. Not all the speeches 
have been confined to the strict limits of this 
debate but we have had some interesting dis-
courses and dialogues, for instance, the dia-
logue between Mr. Bhupesh Gupta and Shri 
Rajnarain, and it is perhaps not a strictly 
relevant dialogue, which enlivened the debate 
in this House. My friend, Shri Mahida spoke 
with an engineer's precision about the main 
subject. It was interesting and I am grateful to 
him for his contribution. 

SHRI BHUPESH GUPTA: Whatever may 
have the dialogue or monologue, we have 
now the epilogue of Shri Rajnarain. 

SHRI K. C. PANT: I am particularly 
grateful to my hon. friend Shri Manubhai 
Shah, for his contribution. I found some 
Opposition Members were objecting to the 
manner in which he spoke. He spoke frankly 
and even they will agree that he spoke with 
knowledge of both the sides. 

SHRI JAGDISH PRASAD MATHUR: 
It was a confession. 

SHRI K. C. PANT: He spoke with 
knowledge. 

SHRI BHUPESH GUPTA: That is 
obvious. 

SHRI K. C. PANT: He spoke after 
knowing fully well what the company of my 
friends meant and he spoke with inside 
knowledge. Therefore his words carried 
greater weight even though they may cause 
greater irritation.   .   . 

SHRI M. S. GURUPADASWAMY:   His 
words did not carry great weight. 
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SHRI   K.   C.   PANT:   Shriniati   
Mehta spoke with great feelings. I think all 
sections of the House will agree that so far 
as the people of Gujarat go, all of us have 
great admiration for them.   We have 
admiration for  their  magnificent  
contribution  to  the freedom struggle, for 
their patriotism, for the hard work they 
have put in and for   whatever they  have 
achieved in the years since freedom.  The 
criticism was not of the people but of the 
Government and therefore, if she had 
listened very carefully to what I said, then 
she would have been saved of the obvious 
sense of pain and regret in which she  
spoke. The people of Gujarat have 
certainly made some contribution of which 
1 spoke but when she says why was it 
necessary to remove the Government, she 
was implying as though something was 
done which caused a Government to go.   
The fact of the matter is. Mr. Hitendra 
Desai resigned first, as I said, on the 31st 
March, 1971.   But when he came to the 
Governor and said that he could not form a 
Government it is not as though the 
Governor acted in a hurry and either 
dissolved the Assembly or called someone 
else to form the Government. That did not 
happen. The Governor waited and gave 
him a chance. When he came back he 
claimed that he had a majority and a very 
unusual thing happened. The same Chief 
Minister formed the Government again.  
This was on the 7th April when he again 
formed the Government.    There was a gap 
of seven   days in between.   My hon. 
friends have talked so much of horse 
trading and other things.    I would like to 
remind them that Shii Hitendra   Desai re-
signed on 31st March and mustered enough 
majority to come back and again form the 
Government on 7th April. Are they 
accusing him of horse trading?    Are they 
accusing him of having used money in 
order to win over the MLAs?   Is this the 
way they talk of their own Chief Minister? 

SHRI M. S. GURUPADASWAMY: Who 
practised horse trading? 

SHRI K. C. PANT: My hon. friends talked 
of horse trading; that means that Shri 
Hitendra Desai indulged in horse trading. 

SHRI M. S. GURUPADASWAMY: 
There was horse trading on your part. 

SHRI K. C. PANT: Facts speak for 
themselves. 

SHRI M. S. GURUPADASWAMY: Yes; 
facts speak for themselves. You know it very 
well. 

SHRI K. C. PANT: This is very unusual, 
as 1 said, for the same Chief Minister to 
form the Government again. My hon. friend, 
Shri Manubhai Shah has spoken.   .   . 

SHRI M.S. GURUPADASWAMY: Why 
do you quote Mr. Manubhai Shah? 

SHRI K. C. PANT: Why are you so 
irritated? 

SHRI M. S. GURUPADASWAMY: lam 
not irritated. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN):   You had your say. 

SHRI K. C. PANT: In bits and pieces he 
has had his say throughout. 

SHRI M. S. GURUPADASWAMY: No, 
no. I did not speak. 

SHRI K. C. PANT: Shri Manubhai Shah 
spoke of the size of the Government and he 
explained how at no time in the history of 
Gujarat had Gujarat had so many Ministers; 
at no time had it had the device of panels in 
which more people could be accommodated. I 
think in his powerful speech he demonstrated 
beyond doubt and question that the 
temptation of office was used liberally in 
Gujarat during those last days before the 
Ministry fell to keep the Ministry together. 
These are facts which speak for themselves 
and I need not embellish them. 

Sir. my hon. friend, Shri Shejwalkar, also 
spoke of the use of money and he seemed to 
suggest that just because some congressman 
was going round at 12 o'clock or 1 o'clock he 
succeeded in luring away opposition 
members with money. Sir, I have far greater 
respect for Opposition members than he 
himself seems to have. He seems to t h ink  
that his own partymen and those who are his 
supporters get lured away by money. I do not 
share that feeling. I may say that I have 
greater respect for people who have been 
elected by the people of our country and I 
expect those MLAs to observe certain 
standards.  My hon. friend, Shri Shejwalkar, 
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[Shri K. C. Pant] does not seem to share 
this feeling. He cast very serious doubts and 
aspersions on people who are supporting him 
because when he says that money was used 
the implication is that the people who are 
supporting him are prey to this weakness and 
if money is offered they could be made to 
change over. I do not think so. I have respect 
for him and his colleagues. And, Sir, to top it 
all, as T think, Shri Bhupesh Gupta 
mentioned, we have seen instances in this 
House where some hon. friends have come to 
us. Is it suggested that here also money was 
offered? 

SHRI M.S.GURUPADASWAMY: Who 
knows? 

SHRI K. C. PANT: That is precisely the 
point. This is the respect in which they hold  
their own colleagues. 

SHRI M S. GURUPADASWAMV: I am 
only questioning your methods. 

SHRI K. C. PANT: After all till yesterday 
they were with them; till yesterday they were 
paragons of virtue. Today because they have 
come over to this side they have fallen so 
low as to be capable of being tempted by 
money and greed. He asked me:    rnp T7cT 
% *RT 1v# fjt TPTT I 

May I offer an explanation which is the ob-
vious explanation but which many hon. 
friends have tried to evade and avoid? The 
plain fact of the matter is that the polices ami 
programmes of the Congress Party and the 
Prime Minister won overwhelming support in 
the elections to the Lok Sabha and these have 
changed the political temper of the country, 
and the ML.As. who are political beings have 
certainly responded to this change. They look 
ahead to their own election in the next 
elections, and it is commousense that many of 
them who share our ideology and who have 
no personal animus against the Prime 
Minister  or any of ns naturally prefer at this 
stage in Indian politics to get on the right side 
of the light party. This is so obvious that I did 
not think that this would need any explanation, 
and (his is the reason why we are seeing in so 
many States examples of persons coming and 
joining the Congress Party. At no stage have 
we offered them Ministerships,     We have 
not  made   them 

Minister wherever they have come over, Let 
my hon. friends cite one instance where we 
have after the elections made any one Minister 
who has crossed over, any defector, any single 
instance.   They will find no instance where the 
lure of office has drawn anybody. Therefore, 
we have not broken those standards or reduced 
those standards which we think ought to inform 
the political life of this country.    But does that 
mean that when politicians, MLAs, in their 
judgment and out of faith and conviction decide 
to come over and help today the Prime Minister 
and our party in reconstructing this country, in 
developing it, in a manner which answers the 
aspirations of the large mass of the people of 
this country in accordance with our policies and 
programmes which they have accepted—is that 
anything to sneer at?   I think it is the duty of 
our friends and any friends still of the 
opposition who believe in these things, who 
believe that our way is right, who believe that 
democracy and socialism should survive in this 
country and that we should work to ameliorate 
the condition of the large masses of the people.   
.   . 

SHRI BHUPESH GUPTA: It is not a 
question of belief that socialism and demo-
cracy will survive, that is all bogus. It is the 
faith and belief that they can survive. 

SHRI K. C. PANT: My hon. friend, Shri 
Bhiipcsh Gupta, has chosen to interrupt me. I 
wish lie had not, because I am now reminded 
of his speech; when he called both the 
Congresses in Gujarat reactionary, when he 
tried to minimise the importance of the 
Congress Party in Gujarat, I thought that he 
was perhaps gratuitously running down our 
party and I began to think about it, because 
this is not his normal way, and so it seemed to 
me that this was an expression of his 
disappointment and regret that his party does 
not have a major base there. But why work 
out that disappointment on us? I did not 
expect him to support us in these 
circumstances. Instead of trying to run down 
the progressive elements now in our party 
who after an uphill task have today established 
themselves in Gujarat a word of 
encouragement fiom him was expected at this 
stage, 

SHRI BHUPESH GUPTA: You should 
bear with me. I think there are individuals. I 
should like to know the individuals' names. 
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That is my difficulty. As you know my res-
ponse to progressive elements within the 
Congress is very great. 

SHRI K. C. PANT: I was only reminding 
him that there were many people in the 
Congress Party who fought an uphill battle, 
political battle, inside the Congress Party in 
Gujarat over a period of months and ulti-
mately they have succeeded there in establi-
shing themselves. At this moment for him to 
come out with this statement I do not think, if 
I may say with great respect, even politically 
wise. 

SHRI BHUPESH GUPTA: They have 
succeeded only after the mid-term election 
results. 

SHR1UMASHANKARDIKSHIT: Elec-
tion results were also the success, the first 
success. 

SHRI BHUPESH GUPTA: All right, the 
great Congressmen of Gujarat did not show 
their mettle till the nation, despite them, had 
routed the reactionaries in the election. After 
that, well, many things happened. They are en 
masse shifting to you. Would they have done 
it before the election? 

SHRI K. C. PANT: Sir, Shri Rajnarain— I 
am sorry he is not here.   .   . 

SHRI M. S. GURUPADASWAMY: May 
I ask one question?   Does he survive under 
your mercy or not? 

SHRI NAWALKISHORE (Uttar Pradesh): 
He does. 

SHRI K. C. PANT: 1 have nothing really 
to say to my friend Shri Rajnarain except that 
when he rejects our Government as being 
anti-socialistic, that is quite a big certificate 
because we have seen the kind of socialistic 
Government which he supports. It was a 
socialistic Government in UP with Mr. T.N. 
Singh as the Chief Minister and with the Jani 
Sangh and the Swatantra Party as the 
constituents. If this is his concept of a socia-
listic Government, I am glad he does not 
think that our Government is socialistic. 

He made certain very irresponsible state-
ments about some gentleman, Shri Kapoor, 
who has gone to Bihar, and so on. He has 
made very irresponsible statements about him. 

 
SHRI K. C. PANT: The statements, were 

utterly baseless and I repudiate them. 

Now, Sir, the trouble with my friend, Shri 
Mandal, is that when he cannot keep his 
MLAs in line, he must find a scape-goat. 

 
SHRI K. C. PANT: He is welcome. Is it 

suggested that all these months that his 
Government is kept together, it is kept to-
gether with the lure of office and money? It is 
obvious. The political climate has changed and 
this is the logical response. The change in the 
political climate ushered in by the Lok Sabha 
elections is now being played out to its 
logical conclusion in the States. That is all 
that is happening and how can they resist it? 

 
SHRI K. C. PANT: I do not know how Mr. 

Mishra could do it. He was not even in India, 
he was outside somewhere when all this was 
happening. 1 am amazed at their capacity for 
self-deception. They want to escape into a 
world of fantasy. The reality is that they are 
losing their MLAs. Can we help it? We are 
not enticing them but if they lose their 
MLAs, if they cannot keep them together, 
why blame us? Why not turn the search-light 
inwards? That is all my request to Shri 
Manila! would be. 

SHRI   BHUPESH   GUPTA:   You   can 
certainly   help  them   by   putting  the  CRP 
around them and the SSP MLAs. 

SHRI K.C. PANT: At least a good word 
for the CRP from Mr. Bhupesh Gupta. 

My hon. friend, Shri Subramania Menon, 
also talked of monolithic control, State power 
and so on. Sir, he also cannot understand the 
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[Shri K. C. Pant] simple processes of 
democracy and the fact that the people of this 
country like our policies and programmes and 
have supported us .in the Lok Sabha 
elections, and that we have come to the Lok 
Sabha with a strength of 350. They support 
the Prime Minister and her policies. In order 
to explain this simple fact, he had to go into a 
very long discourse in very dialectical terms. 
So, if he saw the obvious, the people are with 
us. And in this situation if he wants to 
comfort himself by logic, well, he is free to 
do so, and that he seems to have done. Sir, 
there was a reference by Shri Menon and 
some others to the fact that the outgoing 
Government had made Higher Secondary 
education free and then later on this was 
changed. This point has already been touched 
by my hon'ble friend, Shri Manubhai Shah. 
Sir, the point is simple. Even now education 
for girls up to the Secondary level and for 
boys up to the Primary level is free. The 
question, therefore, is of education for boys 
above the Primary stage and up to the 
Secondary stage. My friend, Shri Manubhai 
Shah, said that there had been demand to 
make this free from time to time. But what 
happened was that at the last minute 
practically, Shri Hitendra Desai, the outgoing 
Chief Minister, announced that Secondary 
Education for boys would be free. Later on it 
was found that he had announced this even 
without the authority of the State Cabinet. He 
had not even gone to the State Cabinet with 
this and the State Cabinet did not approve of 
this proposal. Rather the State Cabinet had 
always opposed it on the ground that they did 
not have the resources to push through this 
reform which was desirable in itself but for 
which the State would have to find the 
resources. So what the Governor has now 
done, as he explained, is to make full freeship 
to students whose parents or guardians, from 
all sources, have an income which does not 
exceed Rs. 3,600 per year and half freeship 
where it does not exceed Rs. 4,800 per year. 
That is, those who can afford, even by 
ordinary standards, to pay for the Secondary 
Education of their sons should be asked to do 
so, and the poorer people should all be given 
free education. This is roughly what he has 
done, and this seems to me to be a more 
rational arrangement. Of couise, it would be 
desirable to make Secondary Education 
completely free. And that is always possible 
for any popular Government which comes 
through in Guja- 

rat. Just now for the Governor or the Presi-
dent to accept a liability on behalf of the 
State which would cast continuing burden on 
the people of the State how far that would be 
correct is a question that all of us have to 
consider. 

SHRI   BHUPESH   GUPTA:   You    can 
make it up out of the educational cess on the 
very rich.   .   . 

THE VICE-CHAIRMAN (SHRI AKBAR 
AL1 KHAN): You are making a supple-
mentary speech. What was the time lag bet-
ween the passing of this legislation and the 
announcement ? 

SHRI K. C. PANT: 1 would not be able to 
say precisely. Shri Manubhai Shah said 24 
hours. 

SHRI M. S. GURUPADASWAMY:    If 
the measure is good, why do you not accept 
it ? 

SHRI K. C. PANT: This is a question of 
propriety also. 

SHRI BHUPESH GUPTA: Accept this 
measure. Issue an ordinance or a Presidential 
Order to tax the rich in Ahmedabad or 
Gujarat and make them pay.   .   . 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): You are making another 
supplementary speech. 

SHRI K.C. PANT: My friend would have 
carried greater conviction with me if during 
the U. F. regime in Bengal he had done some-
thing similar. Unfortunately, even primary 
education is not completely free everywhere. 

SHRI K. P. SUBRAMANIA MENON: It 
is free in Kerala. 

SHRI K. C. PANT: I am very glad it is 
free in Kerala. Many other good things have 
happened in the past 1ml no single Govern-
ment can claim credit for all of them. 

My hon'ble friend, Shrimali  
 asked 

me whether the President's Rule would be 
fair and whether it would see to the develop-
ment of the State. As 1 said earlier, Sir, we 
want to restore elected, popular Government 
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to the State as soon as possible. We have to 
wait for the end of the Monsoons and for the 
end of the process for correcting the electoral 
rolls. 

SHRI BHUPESH GUPTA: Do you want 
to say that politics would be pure after 
showers? 

5 p. M. 

SHRI K. C. PANT: Sir, we would like to 
have the elections as early as possible after 
that. In the meantime, as I said in the opening 
statement, the Government will certainly try 
with the help of the people of the State and 
public opinion in the State, leaders of public 
opinion and Members of Parliament from the 
State and others who would be in the 
Consultative Committee here, to provide an 
administration which would take an active 
interest in the development of the State and in 
its needs and requirements and particularly in 
ameliorating the condition of a large section 
of the population which is backward, which 
consists of tribals and Harijans and for which 
a lot more needs to be done. We shall do our 
best, although in the short time available to 
President's rule, we cannot work miracles. But 
I do hope that the Administration there will 
acquit itself creditably in this task. 

Sir, in the end, I would like to endorse 
what Mr. Manubhai Shah said, that our party 

in Gujarat will function in tune with the 
ideas, programmes and policies of our party 
in Delhi led by the Prime Minister, and it will 
try to see that the next elected Government of 
Gujarat will be a progressive Government and 
will bring in policies and programmes which 
we hold dear and that it will redeem its 
pledges to the people. 

SHRI BHUPESH GUPTA: One question, 
Sir. Now that Gujarat is under them, will 
they consider the advisability of starting a 
small ashram there where Mr. Morarji Desai 
can retire? 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN):   The question is: 

"That this House approves the Pro-
clamation issued by the President on the 
13th May, 1971, under article 356 of the 
Constitution, in relation to the State of 
Gujarat." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): The House stands adjourned 
till 11 a.m. tomorrow. 

The House then adjourned at three 
minutes past five of the clock till 
eleven of the clock on Tuesday, the 
1st June, 1971. 


